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OA .28/94 

Judgement 

(As per Hon•  Mr. A.B. Gorthi, Member (Administration)) 

Heard Sri K.S.R. Anjaneyulu, learned counsel for the 

applicant and Sri K.. Bhaskara Ro, learned counsel for the 

respondents. 

The applicants who were working in the scale of pay of 

Hs.11400-2'300 against the existing vacancies in LSG cadre and 

were discharging Supervisory duties have tiled this appli-

tion for a direction to the respondents to modify.. the 8CR Scheme 

so as to protect the interests of the applicants herein for 

promoting them from Grade II to Grade III;, to consider the 

applicants for Grade iii in the pay scale of Rs.11600-2560 without 

insisting on their completing minimum prescribed service in the 

basic gsade and to give all consequential reliefs. 

Similarly situated employees had approached the Bangalore 

Bench at the Tribunal in OA.403/92 and it was disposed of on 

2-9_-4993. Acrdingly the applicants herein also will be 

entitled to the same reliefs as were given to the applicants 

in OA.403/92 on the file of the Bangalore Bench.. 

The GA is allowed with the following directions to the 

respondents - 

In implementing the BOA scheme, the case of the 
applicants who are senior. in Grade II, br4a*e-L 

J 	"c r-prom. t.i-u_.9a nat$43-r-r 	. tqttqJa corn - 
pared to the other officials like R-3 to R-& to 
Grade II uitier OTBP Schenu, should be considered 
for promotion to Grade III in scale of Rs.11600-
2662 in their turn as per their seniority, when-
ever their erstwhile juniors in Grade II are 
considered for promotion to Grade III by virtue 
of their having completed 26 years of service in 
the basic grade, without insisting on the 
applicants completing the minimum prescribed 
years of service in the basic grade. All other 
conditions of 8CR scheme except the length of 
service will however, be applicable while con-
dering their promotion to Grade III. 

Consequently, in case the applicants are found suit-
able for such promotion, they shall be promoted to 
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1 	The Chairman,, Telecom, Cbmiesion, Sanchar ahavan 20, Ashoka 
road, New Delhi—DOt, 

The Chie? Gerisial Manager, Telecommunications, A.P.Circle, 
Door Sanchar Snavan, Abide, Hya-1 

One àcpy to Sri. K.S.R.Anjaneyulu, advocate, CAT, Hyd. 

4al One cdp?toSrj. k.Bhagkara Rao, AdSl..CGSC, CAT, Hyd. 

5. One copy to Library, CAT, Hyd. 
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Grade III with effect from the date their 
erstwhile juniors were promoted fr&1i Grade II 
to Grade IIIwM, all consequential benefits 
inclbding senidhty ahdarrethrs of pay and' 
allowances from such'datis. They should also 
be. put on supervisory duties depending on their 
sehi&&ty.  

The BCR scheme should be modified suitably to 
prtect--  the- intireat of the officials like the 
applicants for their promotion from Grade Ilto 
---_j- wr 	 r. 	• 	 . 	. 	. 

The above directionsshailLbe+  complied within 
a period of four months from the date of receipt 
of a copy of this order. •' 	. - 

5. 	As the applicants in the present GA were promoted to 

Grade II on the basis of seniority-cum-fitness basis, learned1-vZ 

counsel for the applicant has drawn our attention to a deci- 

sion of the Bangalore Bench of the Tribunal in OA.341/93. In 

that casethe Tribunal gave similar relief to the applicants 

as was given to the applicants in OA.403/92. Consequently, 

the applicants herein also will be entitled to the same 

reliefs as has been given by the Tribunal in OA.403/92 as 

extracted above.. 	 . 

5. 	The GA is allowed accordingly. No costs. 

(A.e. Gort?fhi) 	 (V. Neeladri Rao) 
Plethber(Adflin) 	 Vice-Chairman 

Dated 	Plarch 25, 1994 
Dictated in the Open Court 
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